- Distt Rae Bareli.

”Ce_n’rrol Admi’nisrroﬁ\(e _Tribunol Lucknow Bench Lucknow
~O.A. NO. 324/2008
L‘Uc'know This' the 10*h. day of November 2008

Hon' ble Mr. M. KANTHAIAH, MEMBER (4) -
HON'BLE DR. A.K. MISHRA, MEMBER (A)

| . Mohd Mahmood Khan aged 55 years’
. §/o Sri Mohd Muatida Khan

R/o EWS 45, Ahmad Nagar Colony
Town Hall, P.O. Rae Bareli ‘

* Applicant.

(By Ad\rocofe:- Sri M. A. Siddqui)

Versus s .

1. Union’of India through
The General Manager, -
Northern Railway Boroda House -
New Delhi.

2. The Divisional Railway Manager,
Nor’rhern Rollwoy Lucknow.

3. The Senior . S.T.E. N. Railway,

Hozro’rgonj Lucknow.

4. The Asst. Slgnol & Tele-communication Engineer
N. Roilwoy Ho‘zrofgon’Lucknow
5. . The General Manager (Vrgllonce) Vrgrlonce Offrce
Borodo House New Delhi. *
Respondents.
(By Advocate: Sri C.B. Verma) :

Order (Orol)

By Hon'ble Mr. M. Kanthaiah, Member (J): . | U B
Trie counsel for the. respondenfs submits that the claim of the oppliconf for refund |
of Rs 14,056/- along wr’rh m’reres’r thereon is s’nII pendlng with the Generol Monoger

Vigilance, To whom reference has been mode from respondem‘ No 2 ond as such, they

, hove no objecﬁon-for'ollowing The cloim'of the oppliconf.
-2 ln view of the above crrcums’ronces the opplrcohon is dlsposed of with a

| dlrechon to the. Respondenf N..5. for glvrng his consent for concurrence for The proposol o

.

sent by RespondenT No 2in reSpecf of the claim of the applicant erhln ’rwo months from

’rhe dofe of receipt of copy of this order No costs.

3 (M. Kanthaiah)™ ™
~ Member (J) -
S hpe-+E




